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• · .. ' CENIAAL ADMINISI&\TIVE TRIBUNAL 
ALLNi&Ai> B gNS;H ; ALLA.HABAQ 

Original Application No.1222 of 2C04y 

Hon'»le Mr. A.K. Bhatnagar, ~ml!>er-J. 
Hon 'P 1§ ht. S .c. Cha'1&Rg. flellit,er-A,. 

Madan Lal Pathak 
son of Sri Sachiuanand .Pathak 
Resident of House No.Et/75-A, Gantt Colony, 
M3thura. 

• •••••• Applicant. 

(By Advocate : Sri A Chandra/ 
Sri A.K. St"l.Jkla/ 
Sri C.P. Srivastava) 

Versus. 

l· Union of India 
thrQugh General Manager, 
North Eastern Railv1ay, 
Gorakhpur U .p. 

2. Assistant Divisional ~ineer, 
Nathura Gantt, M:lthura. 

• •••••• ~spondents. 

(Sy Advocate : Sri K.P. Singh) 

ORDER, 
(By. Hon'ble Mt- . A.K. Bhdtnagar, J . f\1) 

By this O.A. filed under section 19 of Administrative 

Tribunals Act 1985, the applicant has prayed for quashing 

too impugned order dated 26th October 2003 passed by 

respondent No.3 and to reinstate tre applicant in senior 

scale cf Rs.2,750-Rs.4.400 in the category of Class III 

employee. 

2. While working as Track Nan in tba respondent•s 

establishlnent, the applicant was transferred to 

Matrura on 02.04. 0l, thereafter he was promoted in the scale 

of Rs.2750-Rs.4400 8y order dated 20.10.2001. Tl'e applicant 

is challenging the order passed by respondent No.2 dated 

26.10.2QL;3 by which the applicant was reverted back to 
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3. Learned counsel for the 

no show cause "'t4ce was issued to the applicant lty 

Assistant Divisional Engineer, ~thura Cantt MJ't~a 

iefere paising the. order dated 26.10.2ooa ·so · 1t ~is .against 

the principle of natural justice. 1.oarnod counsel fer 

the applicant s~mitted that he will lte filing a fresh 

repre sent1tion , -fer *' his grievance to the Competent 

Autoority/respondent No.2 within 2 weeks and applicant 

will 9e satisfied if his representation so filed, is t 8 we 
decided 9y the Competent Authority/respondent No.2 i.e. 

Assistant Divisional Engineer,Mlth.ara Cantt, Mltb.tra 

within specified period. 

4. After hearing counsel for the partiesnwe are of the 
W' d.'-J~~-l-:} ~""~ 

view that this o.~. can be ~ at ttli7admission stage 

itself without calling for counter. 

5. Accordingly, the O.A. is disposed of with a lilterty 

• 

to the applicant to file a fresh and detailed r epresentation 

to the Competent Authority/respondent No.2 1.a. Assistant 

Divisional Engineer, Mattl.lra Cantt, t"3t l'\ara within a 

period of two weeks and Competent Authority/respondent No.2 

i.a. Assistant Divisional Engineer, Mlthura Cantt, 

Mattllra is directed to decide the representation of the 

applicant 9y a reasoned and speaking order within a 

period of tl'u:ee months from the date of rece i pt Of a copy 

of the .order. 

No costs. 

Manish/-


